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Judgement

Sultan Singh, J.

(1) The petitioner filed an application for injunction under order 39 Rules I and 2
read with section 151 of the CPC (hereinafter called "the Code" in the trial court
in a suit filed by him. The injunction application was dismissed by the trial court
by order dated 24th March, 1977. The petitioner filed an appeal before the
Additional District Judge and his appeal was dismissed on 31st January, 1979.
The petitioner Therefore filed the present revision u/s 115 of the Code. The
revision was admitted on 17th August, 1979 and he was directed to file the
certified copy of the order of the trial court as soon as it is available.

(2) This revision came up for hearing on 28th January, 19 |. Learned counsel for
the respondent raised the objection that the revision was barred by time as the
certified copy of the trial court''s order has not been filed. The matter was
adjourned to 29th January, 1981 on which date Mr. Malhotra made an
application, C.M. No. 305/1981 supported by an affidavit alleging that the
certified copy of the order of the trial court was filed in this court four or five
months back. The registry was Therefore directed to make search of the certified
copy and to report, if any, such certified copy has been filed as alleged by the
petitioner. The registry has reported that no certified copy of the order of the trial
court has been filed in this revision petition. The net result is that this present
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revision is without the certified copy of the trial court's order. Rule 7 of Chapter
1-A Vol. V of the Rules and Orders of Punjab High Court as applicable to this
court provides that the petition for revision of an order of the appellate court
shall be accompanied by a copy of the order of the court of the first instance.
Without the filing of copy of the order of the first instance, the revision is not
competent. The revision petition is Therefore held to be barred by time and is
dismissed with no order as to costs.
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